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 The Hon’ble Mr.s . LakShmJ. SBsamlnathan, Nember(

IN THE. CENTRAL ADMENISTRATIVE TRIBUNAL.
NEW DELHI

OA.,No. 117791+
TA T.A. No. "

Shri B.Bs Raval - - !~ Advocate for the Petitioner(s)

e Vcrsus S

- 10T & n‘+ 2

__Shri KTK"’"’"Dé'i-Q:I ; he w4 '--i- Advocate for the Respondent(s)

pod

t
R
3)

o Pehtloner T v

i - o Résp’ondcnt o e

i

The Hon’ble Mr. S.P. Bisuwas, Memoer(ﬂ)
» ;

".;1 ) _ . B !
. . o i

I. To be referred to the Reporter or not'?

2. Whether it .needs to be arculated to other Benches of the Tnbunal'?

(s.p.
memapr(r\)




-y

CENTRAL ADMINISTRATIVE TRIBUNAL PRIMCIPAL BENCH

OA No.117/1991
. {
New D@lhi,'thisq;a day. of September, 19

XS

-
i

-

Hon"ble Mrs. Lakshmi Swaminathan, Member (J)
i (

Hon "ble Shri 5.P. Biswas, Member (A)
fhrl Hari Har Sarcop
A-3, Krishna Yihar, New Delhi e Applicant .

.

{Shri B.B. Raval,Advocate)
Vel sus
Unien of India, through
. General Manager
Northern Rallway
Baroda House New Delhi
Z. Divisicnal Personnel Officer
Morthern Rallway :
Rikaner (Rejasthan) ‘. Respondaents

L {By S8hri K.K, Patel, Advoccis) .

ORDER

Horn "ble Shri S.P.Bilsy

Heard les ned counsel Tor both the parties. The

anly issue for consideration 1is the legallty of

applicant’s claim for counting his previous services
with the privately run = Shahdara-Saharanpur Light

*

Rallways (8SLR  for short) as spent on duty on Iadian

¥

Railways for thé purpose of getting pensionary and other

henefits from GM/Northern Rallway(N,RLly Ffor short} where

o

he joined later on following the winding up of the B5LR

A
E4

unit.

Fol

. TQ@ applicant, who initially jolned SSLR, & part of
the organisatiocon undear "Martin’s Light Reilway’ on. 9th
Mayj 1952, was promoted-&s Assistant Statiqf Master {ASHM
for Shért} on -the same Rallway on 31.8.70 anc  Jolined

Tndian  Railways on 21.7.71 as Booking Clerk at Pravag

@é Ghat station of N, Rly. After attencding & Utralning
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terminatad on

—~
0
R

cwas declared in  the plant and his servides were

™3

Z.7.79. In November, 1989, he was taken
as @ fresh enfraﬁt on  the condition that his past
services will not be counted. His past servicss
renderad in the same water plant were ﬁakeﬁ into account

~

becausse of hardshipgand harsh circumstances.
14, DU;Wﬁg the course of arguments, bthe leanred counsel
QuhmeLud that simllarly siltuated emplovees 'in  other
sUGh rallways are getting post-retirement complimentary
Nasses. This however cannot be precedent for the awarid

of post-retirement passes +to the applic

s
')
&)
=

Rule 10820 of HNR Pass Manual 7€ as well as Rule

right to such benefits for 3SLR emplovees., We also Find

our wiews - get support  from the decisions of  this

Tribunal in OA 791/90 (decided on 24.10.91) wherein

similar  claims  made by yvet another SSLE (Martin Light

Rallways) enmlo 3 ware denled,
i5.  For the. reasons aforementioned, we find that the

present application is devoid of merits It is

- B

Caccordingly dlsmlgs@d but without any order as to costs,

-
3 2
o fﬂﬂ-”'wv* ‘ ,Z.OJFV@a" o "

\VgKL BETEWATY. (Mrs. Lakshmi uwumlﬁa:hun)
Mainber (A) Vice-Chalrman{J}

j' f‘it‘ ¢ f




